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I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 13849 COF 2015
(Arising out of SLP(C)No.2073/2015)

XAVI ER J PULI KKAL ... APPELLANT(S)
VS.

DEPUTY COWM SSI ONER OF | NCOMVE TAX,
CENTRAL ClI RCLE-1 ... RESPONDENT( S)

JUDGMENT

ANIL R DVE, J.

1. Heard the | earned counsel.
2. Leave granted.
3. Looking at the facts, we nodify the inpugned judgnent

by directing that the Assessing O ficer shall consider the
matter de novo without being influenced by any observation

made by the High Court, in accordance with | aw.

4. The appeal is disposed of as allowed to the above
extent.
5. There shall be no order as to costs.
.............. J.
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XAVI ER J PULI KKAL Appel | ant (s)



VERSUS

DEPUTY COWM SSI ONER OF | NCOVE TAX, CENTRAL Cl RCLE-1 Respondent (s)
(Wth interimrelief and office report)

Date : 30/11/2015 This appeal was called on for hearing today.

CORAM :

HON BLE MR JUSTICE ANIL R DAVE

HON BLE MR JUSTI CE ADARSH KUMAR GCEL
For Appellant(s) M. V. Gri,Sr.Adv.

M. Anunay Mehta, Adv.

M. N she Rajen Shonker, Adv.
For Respondent (s) Mukul Rohat gi, AG
K. Radhakri shnan, Sr. Adv.
K. Paranmeshwar, Adv.
Swar uprma Chat ur vedi , Adv.
Subhas Acharya, Adv.
r Ms. Anil Katiyar, Adv.

JSFSSS

UPON hearing the counsel the Court nmde the follow ng
ORDER

Leave granted.

The appeal is disposed of as allowed with no order
as to costs in terns of signed Non-reportable judgnent.

Pendi ng application, if any, stands disposed of.

(Sarita Purohit) (Sneh Bal a Mehra)
Court Master Assi stant Regi strar
(Si gned Non-reportable judgrment is placed on the file)
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